
 

 
Misc.(Bail) Case No. 190 of 2021 

 
 

25-06-2021    This is an application u/s 439 Cr.P.C. filed by Musstt Asma 

Khatun, seeking bail for accused Hasen Ali, who has been in judicial custody in 

connection with Thelamara PS Case No. 116/2020, u/s 376 IPC, corresponding 

to PR Case No. 288/21.  

   I have heard the learned lawyers appearing for both sides. Also 

gone through the contents of the case record. 

    Learned counsel appearing for the State submitted that since the 

charge sheet has been filed and pending in the court of Chief Judicial 

Magistrate, Sonitpur, Tezpur record may be called for, for consideration of the 

bail.  

   On the other hand, learned counsel for the accused submitted 

that on completion of investigation, police has already laid charge sheet in the 

court vide charge sheet dated 18-11-2020. It is contended that the present 

accused was arrested by police on 31-03-2021 and since then accused has 

been languishing in Jail. Now, further detention of the accused is not 

warranted for the purpose of investigation as the charge sheet has already 

been laid.  

   I have heard the learned lawyers appearing for both sides and 

on consideration of the entire facts of the case, it transpires that police 

submitted charge sheet against the accused Nijam Ali u/s 366 of the IPC and 

against the present accused Hasen Ali u/s 376 of the IPC.  

   Be that as it may, accused has already spent sufficient time in 

judicial custody and further detention of the accused in jail is not warranted at 

this stage. Due to ongoing Covid-19 situation, regular trial of the case will take 

time. Moreover, record reveals that accused is a permanent resident within 

the jurisdiction of this court.  



 

   Therefore, taking all the factors in to account, accused Hasen Ali 

is enlarged on bail of Rs. 20,000/- (Rupees twenty thousand only) with one 

surety of like amount in default to jail subject to satisfaction of learned Elaka 

Magistrate, Sonitpur, Tezpur.     

   The bail application is accordingly disposed off.  

    

 
                          (C.B. Gogoi) 

Sessions Judge,                                                       
Sonitpur::Tezpur. 

 
  

 

 
 

 


